Alfidavit to be Fuenished by the candidate atongwith Neninaton Faper
Refore the Retv vaing Officer

For cloctaag 1 e H - we of the Flous.-:
From./14,.. e CONSItIENCY { Vaime of fie Ciditiet
a:rr:(p'.uuuuq-- L /

ArRErabrA. Femrer Sotatlueringr o Lare Pmars 1. Sintar

aeld €4 Yog s, residen x-lWF—fbeﬂw;h,E{: 'ﬂiﬁﬁﬂﬁh]ﬁ&fﬂ?uﬂuﬁ?)‘?ﬂ.Ju R
tdection, do hereby solamnly atfirm and staie on oath as undar:- '
| Arikie out whichever is ol applicahle)

1.11 | wm a cundidate vy wp by WJQMMM@W: of the political party 1/ wm curbesting o s

Indegendent candidaie

12) Details of FAN and status of filing of Income @x refurn ;

SLNo. [Names g " [Permanent | The financial year for | Total income |
| Account Number | which the  last | shown Tn Income |
| {PAN) Lreome-tax return ha= | Toe Retor [ in |

S o5 R bbeen filed __yRupses)

i Sl PEQPs SoR6ét| 2007-1o | 14027600
L S pLapphsstl  Na | NA |
[3 Dependent | 4. 8 MN-4 A

4 Dependent 2 M- 4 N A | s |
|5 Dependent3 ... A ~-A [ n _l

(3) The following case(s) is/ are pending against me in which cognizance bas been taken by the court:- 1. 8

51 | Offence 3 | Description e B
M.
[ — B —— - ST S R PP ORE TR WL s, = <% R S ST W — — S -
fa} | The details of cases where the court has taken
|

of the offence for which cognizance taken ;

‘ cognizance, Sections of the Act and description ™A
i (b} | Name of the v::nurl,_f_usr. Mo, and Date-of order

. ; M-
1 taking cognizance
Fr:} Details of Appeal (=) / Application{s) for revision - i
| i (i any) filed against the above order(s) - A

4. Cases in which I have been convicted by a eourt of law{other those relerved Lo in Form 26 L B

a)y | The details of cases, E&EE}EH'TW" oo e

! Act and description of the offence for | - A

| which gonvicled I .

I e e e
by | Name af the Couris s Case Mo, amd J

T A
| Dratels ) of onder(s) -



15} Punishime & npasce .

[
b

e

MNoA

w3 Thut | give bevern bedow the details of  w issets {movable and Lomovable cic g of myvsel

my spouze and all dopendenis;

A: Details of movabic ussers ;
anul

1. Ausits IF”:I"Jim nase “'l'iti-l-‘UFiH,I_i thee extem ol joint ownership will also luve 1o e given

2 I case of de
Mame of Bed

L Value of Bonds/Shore/Debentures us per the current marken value in Stock Bxchange in respect

COMPANIes and a8 per luooks
1. Dependent’, here meuns o

in cose of

non- listed companies should be given
prson. substantially dependent on the income of the candidate.

5. Details including ameint is 10 be glven separately in respect of each investment )

i Tvestment, the detals EH‘JI-H“I'I] Serial Mumber, Amount, [Date of Deposit, the Sebange
Imsaivution and Rranch are o be iven

(W11 ||.|-'\'-\.i

:- ' iﬂtucrlpdnn . = Self Spause Dependent-1 | Dependent-2 | Dependent-3 |
| LS & |
I e A ] I [ : I | S—————
rll J[ﬂ!hll'l_hﬂmj gﬂ"ﬂﬂhlu T?Sﬂﬂﬂ__ﬂa M‘A— M‘A. | M-.A
{if | Details of Deposits in Bank '__’n 7,717 =00 B SR |
| i nanQh, Tefrgﬂ Deposits gﬁ. ‘;Tm_l | |
i and & types of Deposits oLy 9, }
| including saving accounts), Vidhan | et AL A ~- A | N-A !
| Deposits with Financial Falna | '
: | Institutions, Mon Banking | [
[ | Financizl Companies and i
| Cooperative societies and the ;
| _ | amount in esch such deposit | |
| 1) | Details of investment in Bonds, | !
Debemures/sharés and units in ML HMIL -4 NaA | N
companics/Mutual Funds and !
o | atliers and the amount, oo
(iv] | Dietnils of investment in WSS, Fon _“'hf*v ;:‘I Pareha- |
. Postal Savings, Insurance Policies |giH ot 1. vk | ; ’
[ and investment In any Financial |@s.).$oLlac |18 |12 |2c03 n-A | ™ {PeA
| Instrument in Post office o Yeardy AROM-0, ! |
| Insurance Company and the lgenf1arres I
| amount Rs 2060000 | B 4
¥ | 'ersonal loans‘advance given to . | ! |
| Aany person or entity including Y O | ;
| tirm, Company, Trust ete. and Rt MTL | & ™A |
| ather receivables from debtors | |
| and the amount, - | e = i
") | Motar Vehiches/ Aigerafis/ Scovpia SLF T ; '
|| Yachs/Ships (details of Make, _|1B/261, ML Naga | N-a | MNA
| Registration No. ete, Year al R3T 454¢ | i
|| Purchase and amount ) = fs.i-"l'ngp'ff.': oo £ o I"“ el e
Py Jewelry, Bullion and valuable 'Eﬁ?ﬂw |
I I il j i I M A - A NA
| it |I|1g .l'lgn-t details of weight and 1 N IRS 150060 =67 |
L R T L o I :



e
“wily aalbbed 28588 Such 5 valywe of ]

1 - ] "
(himonioren. | ML | NI Na | na gt
o Cavuas Total value 1”‘\3? B0 0 {55’nﬂﬂ+ st || s A

—

o5 I i

glails of linmovable assets:
iMete: 1 Properties in joing gwnership indicating the cxtent of Joint ownership vill also have 1o be indicat
% Each land or building or apartment should be mentioned separatelv in this format |

—_— - ==

5,

2 Drescription B £ Spouse _lr]k-nlﬁ;nt-l [ Dependent-1  Dependent-d
Al
(i) | Agrieultural Land _&; . chou m*-% il s
Location(s) » Mﬂ{!‘nﬁﬂi MN-4 [ -1 | N
Surveynumber(s)  |tah< odm -
Avea (Total measurement in ERigha)
[Iﬂ'ﬁ} q-EALTE‘-‘& H‘.L N'A N-ﬂ' | H'A
Vet ipberited properey. | . L a1 — 1 =
( Yex or NO) Yes ML MAa | MNa -4
! i
| Date of purchase in case of self l
-1 necuired ::p::ym R M-A ™N-A A | Na H-4
Cost of Land (in case of i
parchasejat the time of HwL Ly [ A r-a | N4
purchase = e U ey id
Any Investment on the land by |
way of development, ML ML M5 M-A | M4
construction efc. |
Approximate C
walug : ':‘Iimwsl"” R ML M -4 -4 L B
(i) | Nos-Agricultural Land
Location(s) MNA M-A MoA Fat -4
Survey numben(s)
Area (Total measurement in
sq. ) N2 N-A N-A ™~ A NA
Whether inherited propert
t":’csurﬁ-hll'ﬂ}l d M- H-A H-A -4 A
Date of purchase in case of self i 3 : i | A |
C,cqm- fdlr;ﬁm : ™A N ):.,_ HA____'I‘J LS
o4t 0 incase o
. purchase) at the time of ML MIL N-4 ~NA M-A
! purchase i -
Any [nvestment on the land by 3
| way of development, [ s | L M ™A ™-A N-A
| ! construction ete. e IETICRRN | P IR oY
| | Approximate Current market ML ML A | MNA | A
[ | value - 2 ! ot L | e
tiii) | Commercial Bufldings {
| | tincluding apartments) ™A NA NA A A
i -Locution(s) ; :
| |-Survey number(s) - b | U,
Busht up Area (Total E ™A M. A A |
| messurement in sq. ) gl N IR




U wiher nhericd property | s | [
i mery T i T o B O .. TR, il i
| D of purchase i case of seel : T -_ | [: { "
WA [ wea | s | A | s
e ol property (in casc of p I i | 1 [
‘ py -=$==; wt the yime of ML ML | ™4 N-A g |
fr e g e o ——
Aoy Investmem on the | _1 T
| paperiy h: Wy ol H [ 1 Ht | 515 | P\" A N A I h‘“A
| development, construction eic. |_ IR e et |
i E;::nxinﬂ: Current market L Ml ! -4 K- r-A
vy Wﬂﬂﬁmluﬂiﬂg! oyrs. obd NW i = | o
apsrments, | Jeint damily pes iderdral |Cdewn S k. N -a A | =4n
~Location(s) Hbud & aﬂ’gtha Pari, . |
- Survey umber(s)  ° 7 5= Paxay Pataia sectic: ! i
i ;*:;;[;Tnu] measurement in “katha | |R60Sa B M-A N-A +1-4 i
Buill up Area [ Total n _ e B |
| measurement insq. fL) 1L ____'ii |260 Sa £t N-A T-:I'_ fﬁ___,_ S adRE
Whether inberited propery ¥ H =14 |
! i Yes or N Tes N .F:"*I_-‘!i N-A —:
Date of purchase in case of sell oob X +7-4 ] A
Fois e e NA 2 | Ha
Cost of property (in case of
purchase) at the fime of ML Re-& Lac. M.4 A ™A
purchase
Any [nvestment on the land by . .
way of development, ML MiL M -A A N A
| canstruction efe, _ {
vﬁﬁgﬂmmml:mlmkm NCA Rs.1Slac - ~ A r1-A _| .,,.,‘1,&"..
Ihr] Glhm{::}mhuimmnin :”I. ML M .A o Y- A |
| {vi) | Total of Current Market .50, 000:-0% 1580000 = - B | -4 ~1-4 !
L l_v-m- of (i) to {v) sbove ‘ : - ]

{6} 1 give herein below the details of liabilities! dues to public financial institutions and government :-
{Note: Please give sepurate details of name of Bank , institution, eatity or individual and amount fur each item)

b ] ﬁes:ripii.un Self Spause(s) Dependent-1 | Dependent-2 | Dependent-)
™ P
il e —-
it} Loan or dues to Bank/Financial |
| itutipn l
| Name of Bagk or I F3ihay vidhan Sabda ™A ™A M- A ‘ M-A
Amount outstanding RiB Lac i
| Nature of loan ‘vehicle Loar : O b
- | Loun or dues to any i | -
| individuals! Entity ather than : ' r |
wentioned in (i) above. N-A A NeA | o || TN |
[ Mame(s) _
[ Amount dutstanding | I f
Muture of lon i e R e _



i' Tai_u_ Geher lability )

| ML MB -k L =]
|| Grand wwi of liabilities  (@60806-68 il | M-A NA A
[hues te departments dealing ! ML 1 ¥
| WAith gavernment | ML r-A A ‘ -4 !
| | Secoumodation | | '
i e oy = - =
It with supply of water ML L a4 ™ -4 | pap |
I Dues to departments dealing fo - l__ R
weith supply of elecicity NI NiL N-4 a | N4
|
Dues to departments dealing ToEr [
with supply of NI ML + -0 N -4 P-4
tdephnn_g!mnhilr.a |
Dues to departments dealing |
with government transpon ML ML Rl -4 ™ -4
(neluding aircrafls and
| belicopters) ! e E—
| Income Tax Dues HIL W1 -4 -4 A
|| Wealth Tax Dues B ML N-A na | NA |
Service Tax Dues WL ML r-4 F-4 | mA |
Municipal ‘Property Tax Du:s_ ML M -4 ™~ -4 A |
Sales Tax Dues =
il HiL MIL N4 N-A NA |
An i
¥ ather dues ML FIL N-A r 4 -4 !
B Grand total of all Covt. dues | ML MIL ] R4 -4 N |

{7} Details of profi n or occupation:
& Sef...THA ...

b, Spouse

(8) My educational qualification is as under: J3.5¢. MWA Vrdves H—a Bobh. ﬁ‘a"— — 176 7
{Gi\'u': details of highest Schoal / University education with full form of the cenificates diploma/ degree course)

{Mame of the School /Caollege! University and the year in which the course was completed.)

.

ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I, | Mame of the candidate

2, | Full postal address

Sh./SmtKarm. AMEENDRA FRATAP Lrday
VAP hplgaia, Pi.—:mﬁ;g'—nﬂr Poxay

| 3. | Number and Name of the mmﬁiemy and

Slale

- | Name of the Political party which set up the
candidate (otherwise write ‘Independent’)

194, ArA (BIHAR)
ma;-hhnﬂmw

{a) Number of cascs in which conviction url;ll;r
_| passed (other than those referred o in Form 26) i

nNoB-

1
!
|



[T Teaal nusnbiet of Pl caams where (he
i = ! A
w4 sl have Lahan cognigans I Py A "
T PAT ol 1 Ve FAr sehieh lisd
neme Tax et liked

s Candidate AEQPS §P26L _' ~ %o0a-lo | 4o2q4=z0e
(e} Sposse: ALGPD 4L il R4 ~A
(e Il:p-rndm:la. H-4 [ ~-A | A
6.} e Details uf Assets and Liabilities in rupees 1
| Description Sell | Spouse | Dependent-T] Dependent-ll l Dependent 11|
A M’ﬂ\'ﬁmt 195 pesoh |
|—= | Assel (Tota) value) I[,ﬂ?mo.hl 1-3FLac- N-h ! ™A '1 -8
B, Tmmuovihle i .
Asset NiL el NA N-A -4
(i) | Purchase Price and R [ i i
Development Com of ML -1 : b -4 |
immovable Propesy i NA N4
(Total Valuc) |
(i} | Approximate Currenl S
Market Price of nit iStac| MN-a N A MN-A
Assei (Total Yalug) .
7 Liabilities NTL ML MN-A A N-4
(i) Government
dues (Total) NIL | wn N A M-A -4
(ii) Coans from Bank, e =
Financial Institutions and €5 8 Lac.| 1y NA A M-
others (Total) oot )
8. | Highest educational qualification: . !
08 — Madaﬂ”\ Um-rfsﬂ-a ,&ﬁr&rﬁﬂaﬂ 4, 1987 |
(Give details of School / University sducation with full form of the certificate/ diploma’ degree i
course} (Mame ol the School /College/ University and the year in which the course was completed ) |

VERIFICATION

. the deponend, abave named, do hereby verify and declare that the contents of this affidovit are troe and cormect 10 the
best al'my  knowledpe and belicf, no pan of it i false and nothing material has been concealed there from. | further
declare that :

{a} there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 ahave:
kL II1':r SpPOUSE, or myrdcpcrm';'nm do nodt have any asset or linbility, other than those mentioned i iems 5 aed 6

¥

VLB e e rw s e BN B e i vt s i B R i i e s miis i3l

d’W\/ &? INENT

6 7!’

;,irf



Note | Amfidavit snendld be filed latast by 314 A an the lnst date of filing nominations.
Z AfTidavit suould be sworn before an unth Commissioner or Mugistrate of the First Class or hatone e Mo
Pubdiz
3 Allcalumns shoubd be flled wp and 10 coliomn to be left hlank, 17 there is no information e ol e espe
any it=m, either “Nil” or “Mot ooplicable™, as the case may be, should be mentioned
4 The alfidavit should be either wped o written legibly and nearh
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